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(Act NO. 9 of 1970)!

(Received the assent of the Governor, Himachal Pradesh, on the 23rd
March, 1970, and was published in R.H.P. Extra., dated the 6th April, 1970
at page 316-337)/ ' : -
Amended, repealed or otherwise affected by— o
1. H.P. Act No. 10 of 19792 assented to by the Governor, Himachal
Pradesh, on 10-5-1976 and was published in R. H. P. Extra,
dated 16-5-1979 p. 1478, : o

2. H.P. Act No. 9 of 19843 assented to by the Governor, Himachal

" Pradesh, on 19-3-1984 and was published in R. H. P. Extra.,
dated 30-5-1984 p. 928. » : L

3. H.P. Act No. 14 of 19874 assented to by the Governor, Himachal
Pradesh,on 8-5-1987 and was published in R. H. P. Extra.,
dated 8-5-1987, p.. 783, 786. -

~ An Act to consolidate and amend the law relating to the better regulation
of the purchase, sale, storage and processing of agricuitural produce and
the establishment of markets for agricultural produce in Himachal
Pradesh. '

: ~ Bk it enacted by the Legislative Assembly of Himachal Pradesh in the
‘Twentieth Year of the Republic of India as follows:— ’
1. Short title, extent and commencement.—(1) This Act, may be called

the Himachal Pradesh Agricultural Produce Markets Act, 1969,

(2) Tt extends to the whole of Himachal Pradesh.

(3) 1t_shall come into force at once. ,

2. Definitions.—In this Act, unless there is anything repugnant in the

subject or context,

(@) “agricultural produce” means all produce, whether processed or

~not, of agriculture, horticulture, animal husbandry or forest as
-specified in the Schedule to this Act; ~ i ‘ :
() ““Board” means the Himachat Pradesh Marketing Board consti-
tuted under section 3; d . '

(c) “‘broker” means an agent who in consideration of a commission,
fee or reward merely negotiates and brings about a contract for
the purchase or sale of notified agricultural produce on behalf of
his principal but does not receive, deliver, transport, pay for the
purchase of, or collect the payment for the sale of the notified
agricultural produce;

(d)  “‘committee’ means a market committee estabished and consti-

, tuted under sections 9 and 10; .

(e) ““Director” means the Director of Agriculture for Himachal
Pradesh and includes any officer appointed by the State Govern-
ment to perform all or any of the functions of the Director under
this Act ; — :

(f) “godown-keeper” means a person, other than a producer, who
‘stores agricultural produce for himself for sale or stores agricul-"
tural produce of others , in lieu of storage charges ;

.1, For Statement of Objects and Reasons, see R.H.P. Extra, dated the 24th
March, 1969, p. 246 and for. the Authoritative Hindi Text see R.H.P. Extra;
dated 26-12-1987p. 2547.

For Statement of Objects and Reasons see R.H.P. Extra, dated 24-3-1979 p. 1006,
For Statement of Objects and Reasons see R.H.P. Extra. dated 15-3-1984 p. 474.

. For Statement of Objects and Reasons see R.HLP. Extra, dated 16-5-1987 p. 833.
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() “licensee” means a person to whom a hcence is granted under
section 8 and the rules made under this Act and includes any person
. who buys or sells agricultural produce and to whom _a licence is
~granted as Kacha Arhtia or commission agent or otherwise , but

" does not mclude a person licensed under section 11;J*

" (g) ‘‘market” means a market established and 'regulated under this

- Act, for the notified market area and includes a  market proper, a
- prmmpal market yard and sub-market-yard;

(") ““producer” means a person who, in his normal course of - avoc®”
tion, grows, manufactures, rears or produces, as the case may b®,
agriultural produce personally, through tenants or otherwise, but
does not include a person who works as a dealer or a broker or who.
is a partner of a firm of dealers or brokers or is otherwise engaged
in the business of disposal or storage of agricultural produce other
than that grown, manufactured, reared or produced by himself,
through his tenants or otherwise. If a question arises as to
‘whether any person is a producer or not for.the purposes. -of thls
Act the decision of the Deputy Commissioner of the district  in
Wh]f(i:h tlhe person. carries on his busmess or profession shall
be fina

~ Provided that no parson ‘shall be d1squahﬁed from bemg a. producer

merely on the ground that he is a- member of a co-operative
" society;

Explanation.—The term ‘producer’ shall also include t’enant
(i) ““dealer” means any person who, within the notified market areas ’
“sets .up, establishies: or continues or allows to be continued any
place for the purchase, sale, storage or processing of agricultural
produce notified under sub-section (1) of section 4 or purchases
sells, stores or processes such agricultural produce; -
(j) “market proper” means any area including all lands with the build-
- ings thereon, within such distance of the principal market or sub-
market yard, as' may be notified in the Official Gazette by the State
Government to be a market proper;

’ [(jj) “member” includes the chairman of the Board]2

(k) ““co-operative scciety” means a co-operative society of producers
registered under the provisions of the Co-operative Societies Act
‘for the time being in force, which deals in the purchase, sale,
processing or storage of agricultural produce, or is otherwise
engaged in the business of disposal of agricultural produce;

(/) ‘‘State Government” or “Government” means the Government of
Himachal Pradesh; :

(m) “notification”” means notification published under proper authox
rlty in the Rajpatra, Hlmachal Pradesh;

(n) “notified market area™ medns any area notified under section 4;
“prescribed”” means prescribed by rules made under this Act;

(pj “principal market yard”” and “sub-market. yard” mean an encl-
osure, building, locahty or other area declared to’ be a principal
market yard and sub-market yard under section 5; .

(g) “trade allowance” includes an allowance haying the sanction
‘of custom in the notified market area concerned and market
charges payable to Varlous functionaries. :

1.
2.

(ff) ‘added vide H. P. Act No. 14 of 1987, seetion 2 (w. e. f. 8th May; 19‘37)
(ii) added vide H.P. Act No, 14 of 1987, Section 2 (w. e. . 8th May. 1987)
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(r) “retail sale” means sale of agricultural produce not exceedmg such
quantity as may be prescribed; fand]

() “Secretary’” means the executive officer of a committee and includes
an Assrstant Secretary or a person ofﬁma‘ung or acting as Secre-;
tary. , .

() X X X X X X _x ,X X X X] .

-3. Himachal Pradesh Marketing Board —(1) The State Government
may, for exercising the powers conferred on, and performing;the functions
and duties assigned to, the Board by or under this Act, establish and consti-
tute? a Himachal Pradesh Marketing Board consisting of3[a Chairman to be
appointed by the Government and] 15 members of - whom 5 shall be officialg
and 10 non-officials to be nommated by the State Government in  the
followmg manner — :

(a) the official members shall include the Drrector 3[the Deputy
- Director (Agriculture Marketing) Himachal Pradesh] and 3 other
officials nominated by the State Government;

(b) of the non-official members,— N
two shall be producer members of the committees, v
(ii) four shall be other progressive producers of Himachal
- Pradesh;
(iii) - three shall be from among such. persons hcenced under sec-
tion 8 who are members of the committees;
~(iv) one representing co-operative. societies. '

4[(2) There shall be a Secretary of the Board .who shall be appointed -

by the State Government from amongst the Joint and Deputy

- Directors of ~Agriculture Department of the State Govern-
ment].

(3 The Board shall bea body corpordte as well as isloeal authorrty by
the name of the Himachal Pradesh Marketing Board, havmg perpetual suc-
cession and a common seal, with power, subject to the provisions of this -
. Act, to acquire and hold property and shall by the sard name sue and be
sued. , .

4 The term of the ofﬁce of' the non~oiﬁt:1a1 members of the Board
‘shall be three years.

ENOR No person shall be eligible to become a member of the Board
. WhO,M

(@) does not ordinarily reside within Himachal Pradesh

(b). -is below 25 years of age;
(¢) has been removed under sub-sectlon (7) of section 13;
(d) is of unsound mind; or ,
1. The word “and” added at the end of clause (r)-and deleted at the end of clause (s)
and clause (t) deleted vide Act No, 14 of 1987 w.e.f. 8-5-1987.

2. The Board constituted vide Not No 20-6/70-Agr. (sectt) dated 5;7-1972 and recon-
stituted vide Not. No. 20-6/70-Agr (Sectt.) H, dated 4th February, 1976 pub-
lished in RHP. dated 6th March, 1976 p. 240--241.

3. The words ““a Chairman to be appointed by the State Government™ in section -3 (1)
- addedand the words “Deputy Director (Afrrlcultar\, Marketing) Himachal
Prac}esél’; si.xgbgs for the words ““Marketing Officer” vide Act No, 14 of 1987 effective
w.e.f. 8-

4, Section 3 (2) subs, vide ibid. .
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-

(e) - has been declared as insolvent or sentenced by a ériminal court,
whether within or outside Himachal Praiem for an offence involv-
mg moral turpltude '

Provided that the dlsquahﬁcatxon under clause (e) on the ground
of a sentence by a criminal court shall not apply after the expiry of four years
from the date on which the sentence of such person has expired. .

1{(6) The Chairman of the Board may resign by tendering his resig-
nation ‘to the State Government and a member other than the Chairman
of the Board may resign from the membership by tendering his resignation to
the State Government through the Chairman of the Board and the seat of

- such Chairman or the member as the case may be,. shall become vacant on
the date of acceptance of his re51gnat10n 1

(7) The State Governpent may - remove any non-omcxal member of -
the Board who has become subject to any of the disqualifications specified
in sub-section (5) or who is, in its opinion, unfit to act as a member or remiss
in the discharge of his duties or whose continuance as a member of the Board
is considered to be prejudicial to its interset and may appoint another member
in his place in the manner as prescribed in sub- sectloa (1), from the catc gory
to which the removed member belongs :

Provided that before removing ‘a membm the reasons for the pro-
posed action shall be conveyed to him and his repiy invited within a speci-
ﬁcd pemod and duly considered :

Provided further that the term of office of the member so appointed
shall expire on the same date as the term of office of the vacating member
would have expired had the latter held office for the full period allowed under
sub section (4).

2[(7-A) Subject to the rules made under this Act, the Board may,
Wlth the approval of the State Government, frame bye-laws for,~ -

(a) rcgulatlng the transaction of business at its meeting;

" (b) assignment of duties and powers of the Board to its
. Chairman, Seuietary or persons employed by it ; and

“(c) such other matiers which are to. be or may be prescribed under
the bye-laws.]

(8) *{One third of the total me'nbers] shall constitute a quorum at a
meeting of the Board.  All questions that may come up- before a meseting of
the Board shall be detcrmm»i bya *na]ornty of voies of the members present
and in case of equality. of votes, me Chauman may ‘exercise a cast- .
1ng vote;

1. Sub-Sec. (6) Subs. vide H.P. Act No. 14 of 1987 by Section3 (w.e.f. 8th
May, 1987) - : : ,

2. Sub-Sec. (7-A) Added vide ibid 1987)
3. Subs for “four Members* vide ibid -

’
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Provided t‘mat if a me eeting is adjourned for want of quorum no guo-
rum shall be necessar y at the next mwetmg Lalkd for tram,actmg the same-
business.

) (@ An estimate of the annual income and expenditure of the
Board for the ensuing year shall be prepared by the Board and submitted for
sanction to the Government not later than the first week of February each
year. On the sanction of the budget by the Government, the Board shall
‘have power to operate upon it.

(by The State Government shall saqctlon and 1etarn budget within -
two months from the date of the receipt thereof. Ifit isnot received within
two months it shall be presumed to have been sanctloned '

(10) - Subject to the provisions of this Act and the rulesand bye- laws
‘made thereunder, the Board may employ such persons for the performance
of the functions, of the Board under this Act, and may give themsuch remune-

ration, as it may think fi¢, and may suspend, remove, dlsmlss or otherw1se
. punish any person so employed.

(11) The Chairman of the Board and its Secretary qhall have the same
powers as are respectively conferred under the financial rules of the ![State]
Government onthe Head of Department and Head of Office and exercise
such other powers and dle‘narge such other duties as may be
prescribed.

(12) The State Governmem shall exercise superintendence and control

-over the Board and 1ts officers and may call for such information as it

may deem necessary and, in the event of its being convinced that the Board

is not functioning properly, or is abusing its powers or is- guilty of . corrup-

tion or mis-managerment, it may suspend the Board, and till such time as a

new Board is constituted, make such arrangement for the exercise of the func-
tions of the- Board 2[and of its Chairman] as it may think fit:

3Provided ‘that the Board shall be constxtuted within six months from
the. date of its suspension.]

(]3) The Board shall exercise supﬂrmtvndencb and control over all
market committees estabhshed and constituted under this Act.

(14) The Chairman of the Board may -on administrative gro unds,
transfer employees of one market committee to anotier, and of a market -
committes to the Board and vice versa.

(15) The Board may delegate any of its powers to the Chairman,
Secretary, or officers of the Board.

"(16) The Board or the Chairman of the Board or its 3ecratary or any
other officer authorised bythe Board shali have the power to call for any infor -
mation, records or returns relating to agricultural producs from a market
committee or a dealer or other functionaries and shall also have the power to
inspect the accounts of a market committee or a dealer or other functionaries
and in case any irregularity comss to its or his notice shall have tm power to
suspend or cancel the licence of any liconses. _

1, “8tate’ subs for “Ceniral” vide H.P, Act No. 14 of 1987 by Section 3. (eﬂ'ectivé
w-e.f. 8-5-1987) . ‘ ’

2. ““and of its Chairman’’ added vide ibid.
© 3. proviso added vide ibid. ’
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(17) The Stc,te Governm«*nt maydclegatctr) t}m Boand er 1ts Chd,umam
‘any of the powers conferred on it by or under this Act.

(18) No act or proceeding of the Board shali be mvahd by reason only
of the existence Of any vacancy among its membera or any defect in the
_constitution thereof.

" (19) The Board mdy, with the. prior appr oval of State Govern*ncnt by
notxﬁcatlon declare its intention of exercising control over the urcha;e, sale
-storage and prmessmg of such agricultural produce, and in such area ag
may be specified in the notification. . Such notification shall state that any
objections or suggestions which may be received by the Board wuhm a perlod
to be specified in the notification, will be considered :

Provided that such perlod shall not be less than one month.

Y3-A. The Chairman and his term of ofjice etc—(1) The State
Government shall appoint any fof the members 0& the Board to be its
Chairman who shall perform such duties 'md exercise such pewers as
may be assigned to or conferred upon him

(2) The term of office of the Chairman appointed under sub-scction
(1) shail, - unless the State Government Othtr\VlSu directs, be coterminus
with the term of the non-official members of the Board and he shall -
be paid such remuneration and allowances as may, from time to tims, be
fixed by the Government.

(3) Notwithstanding the expiration of the term mentioned in sub-section
(2), the Chairman shall ¢ontinue to hold office until the vacancy cause 0 by -
thé expiration of the term has been filled up:

Provxded that no Vdcancy shall be allowbd to remain unfilled for more
“than 6 months. '

(4) Whenever there is a te mporary vacanc y in the office of the Chair-
man the Government may appoint another ;member of the Board to act as
the Chairman during the period of such vacancy and shall pay to him
such remuneration and allowances as ‘may be fixed by it.

bz 3-B. . Supersession of the Baord—(1) 1f at any time tHe State Govern-

" ment jis satisfied thatthe Board is inoompeient to perform or persistently
defaults in performing the duties 1mposed on it by or under this Act,
or abuses the powers conferred on it, Lhe State Governmeént may, by noti-
fication, supersede. the Board : :

Provided that  before issuing any such notification , the State Govern-
ment shali give a reasonable oppmtumty to the Board to make repregenta-
tion against the proposed %uperse«smn and shall consider the representation,
if any, of the Board. .

(2 When the Board is superseded under the provisions of sub-section

1),—

D (a) all the members including the Chairman of the Board, notwith-

standing that their term of office has not expired, shall, from the

date of supersession, vacate their offices as such meinbers or the
Chairman, as the case may be ;

(b) ail the powers and duties of the Board shall, during the period of

supersession, *be exercised and performed by such perso ns as the

1. Sections 3-A and 3- b added vide H.P. Act No. 14 of 1987 by
' Section 4 (w.e.f. 8th May, 1987).
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" State Government may appoint in this behalf and their remunera-
tion shall be such as may be fixded by the Government ; '
(¢) all funds and other properties vested in the Board shall, during the
period of supersession, vest in the State Government ; and
(d) as soon as the period of supersession expires, the Board shall be
. .reconstituted in accordance with the provisions of this Act].

Al .

4. Declaration of notified markst area,—(1). . After the expiry of the
period specified in the notification under section 3 (19) and after coasidering
such objections and suggestions as may be reczived before ths c1oiry of ths
specified period, ths Board may, by uotification and in any ofher manner that
may be prescribed , declare the area notified under sectioa 3 or any portion
thercof to be notified market area for the puropses of this Act in respzct of the

- agricultural produce notified under section 3 or any part thereof.

(2) The Board, if satisfied that in any notifisd markst area, a com nit-
tes is not fundtioning or two such areas or a part of any such areas is to be
amalgamated with another such .area or is to be coastituted intd a szparate .
notified market area may, by notification, denotify any market arsa aotiied
under sub-section (1) or any part thereof, and, whan the whole of such area
is denotified, cancel a committee &nd transfer all the asseis of thai co nmittee
which remain after satisfaction of all its liabilities to the Board. Such assets
shall be utilised by the Board for such objects in the area as it may consider
to be for the benefit of the producers of that area : ’

- Provided that the liabilities of the Board shall not extend beyoad the
assets so vested, '

(3) After the date of issue of such notification or from such later date
as may be specified therein, no person, unless exempted by rules framed under
‘this Act, shall, either for himself or on bzhalf of another person, or of the
Government within the notified market area, set up, establish or coatinue or
allow to bs set up, established or continued any place for the purchase, sale,
storage and processing of the agricultural produce so notified, or purchase,
sell, store or process such agricultural produce except under 2 licence granted
in accordancz with the provisions of this Act, the rules and bye-laws made
thereundsr and the conditions specified in the licencs @

Providad that a liczass shall notbsragair2d by aoro fucer who sells
himself or through a boaa fids agani, not being a commission agent, his own.
agricultural produce or ths agricultural producs of his ts1ants on taeir behalf
or by a person who purchases any agricultural produce for his private

use. -

(4) For the removal of doubts, it is hereby declared that a notidication
published in the Official Gazette under this séction or section 3 shall have
full force and effect notwithstanding any omission to publish or any
irregularity or defect in the publication of a notification under this section or
under section 3, as the case.may be. ' ’

5. Deciaration of market yards.—(1) For each notified market area,
there shall be one principal market yard and one or more sub-markst yards
as may be necessary. . . : v .

(2) The Board may,

the prior approval of Stats Goverament, by
notific

sura, bailding, lozality or other arza in any
market yard for the arsa apd other enclo-

'

v other arsas 1o be onz or mors sub-market yards

with

nr

stires, buildings, localities v

for the notified market area.
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6. No private market to be opened in.or near places declared- to he
markets.-0n and after the date on which the Board has, by a notification
under section 5, declared any place to be a principal or sub- market yard no
person or mumclpal committee, district board, panchayat or any local autho-
rity, notwithstanding anything ‘contained in any enactment relating to such
municipal committee, district board, panchayat or local authority shall be
competent to set up, estabhsh or continte or allowto be continued any place
within the limits of such market or within a distance thereof to be notified in

" the Official Gazette in this behalf in each case by the State Government
for the purchase, sale, storage and processing of agricultural produce :

Provided that a producer shall not be deemed to set up, establish or
continue or allow to be continued a place as a market for the purpose of the
puichase, sale, storage or processing ofa gricultural produce if he sells his own
agricultural produce outside the premises set apart by the committee for
the purpose of purchase, sale, storage and processing of agricultural
‘produce. BN ‘ : ‘

, 7. Authority to whom applications for grant of licences are to be made.—
The Secretary of the Board or any officer authorised by the Chairman in

writing in this behalf, shall be an authoniy for grantmg licences rvqulred under
section 4(3). .

8.. Applications fer llcences, fees to be pald and cancellation or sus”
pension of licences.—(1) Any person may apply to the authority specified
in - gection 7 for a licence which shall be granted for such period, in such .
form, on such conditions and on payment of such fees not eXCdelP
Rs. 1(‘0 as may bs prescribed

Provided that if any person carrying on any business of the nature
specified in sub-section (3) of section 4 in a notified market area faiis to apply
for a licence on or before such date as the Board may, by notification, appoint
in: respect of that area, the licensing authority may refuse to grant him a

licence until after the expiry of Such period not exceeding three years as it may
think fit : . ’ ‘

Provided further that the Board may, in its discretion, issue a licence
to such person and may, before i 1ssumg such licence, lmpose such penalty not
exceeding two thousand rupees as it may think fit.

(2) The Board or its Chairman or Sec cretary or any other officer
-suthorised by the Board may, on being satisfied that there has been a breach
of any of the conditions bpecmed in a licence, by an order in writing, cancel
or suspend such licence, and may also direct that such licence §ndﬂ not be
renewed for such period not exceeding five months for a first oreach
and not exceeding nine mmths for a second breach as may be- spw;ﬁﬂ in
- that order : .

. Provided that no such order shall be passed without giving the locen-
see an Opportumty to show cause why sucn an order should not be
passed :

Provided further that the Chairman of a committee or its. Secretary
may, under intimation to the Secretary of the Board, saspend a licence for a
period not exceeding 15 days,

(3) The Secretary of the Board may, after such i momry as he may con-
sider necessary, refuse a licence to a person who in his opiniop—:

{@) isa benamidar for ora partner with any person to whom 2 licence
has been refused, or whose licence is cancelied or suspe nded under
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sub-section (2), for the period of such c&nc@iiaﬁion Oor sis-
pension . ’ ~

(h) is convicted of an offence aifecting the said person’ smtegmy as a

man of business, within two years of suc‘z conviction or

(c) is undis 'chargo msdwent

Provided that no such order shall be mz;d& without " giving such
person an opportunity to show cause why such an order should not be made.

9, Fstablishment of market Committee,—The Board shall, by notifica-
‘tion , establish a market commitiee, for nvexy notified market area dnd shall
qpeufv its -headquarters.

16, Cenatitution of the Commattee.~-—(l) A market committee shall
consist ©f nine or sixteen members as the Board may, in' each  case,
" determins. ’ ‘

2y Of t ese members, one may be appointed by the ‘Board from
amongst the salaried servants of the Government by virtue of his office.

(3) The remaining m: mbers shall be appointed Dy the Board out of a
panel of names equal to twice the number of vacancies to be fillsd in the
manner pmvzdcd hereunder, thai is to say,——

(a) if the commlttec is to consist df nine members, there shall be

appointed - C
(i) fivemembers from the producers of tha notified market
area; and
’ii) mm: memn@% from the persons licensed under section 8
from the autifie ¢ a;

) if the com
be appointe: ‘
({). nice members from the pT’AxiCCL of the notified market
aread 2 (qd . '
hers from the persons licensed under section 8

notified market arca..
the names will be given by the Depulv

 s'xteen members, there shall

(4
Clommy
{5) 'vh nover any memberdies, res’gas, ceases ‘o réside in Himachal-
desh or b 2COIMmES ncrma?\ ¢ of goting as a mamber of the commitiee,
the Bwrr”, creti may, op ! he submission of enothor panel,
or in defa her person to be o member o

called "251 «,vm‘ ion
ncy i, or any defect

INe .o
(7) Subject to rules made under this Am, the disqualifi ﬁcatlonc specified

in sub-section (\) of aertlon 3 shall also apply for purposes of becoming a
member of a commitie

ik,

Ii' shall be the duty of the
ttae, - .

F? L,Cm‘ 11l

of this p(,i and the rules g
in the notified market area an :1’ wncn 80
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required by the Board, to establish amarkct thﬂrem providing

“such facilities for persons visiting it in connection wﬁ*h the
purchase, sale, storage, weighment and processsing of grl-
cultural préduce concerned as the Board or Chairman of the
Board may, from time to.time, direct;

(b to control and regulate the admission to thc market, to dater-

‘ mine the conditions for the use of the market and to prosscute

_ or confiscate the agricultural produce bplongmg to person
trading without a valid licence ;

(¢) to bring, prosecute er defend or aid in bnnging, prosecuting
or defending any suit, action, proceeding, application or arbi-
tration, on behalf of the committee or othérwise when directed

by the Board or-the Chairman of the Boa;d and .

(d} to grade and standardise specified agncultur& produce.

(2 ‘Subject to such-rules as the State Government may m: ke in this
behalf, it shalf be the duty of the Secretary, market commiitee, to issue licences
to broxpr.,. weighmen, measurers, surveyors, godown-keepers and other func-

_tionaries for carrying on their occupation in that notified market area in

respect of agricultural produce and to renew, suw?nd or cancel such
licences.

(3} No broker, ,voighman measurer, surveyor, godown-kesner or
other functionary shall uniess duly autlxorm°d by a licence, carry on his
occupation in a notified market area in respect of the acmculmml produce.

(4) Every person licsnsed under sections 8 and 11 and every person
exempted under section 4 from taking out licence, shall on demand by the
committee or its Sc.cwtary or any person authorised by it in tnis baiaa‘f
furnish such recors, mformation and returns, as may be necessary for the
pr(épcr enforcement of the Act or the rules and bye-laws made there-
under. :

12, Term of office of members,—Subiect to the provisions of section 15,
‘every member shall hold offce for a period of three years from the date of
his appointment, and if, when such period exnires, no verson has bee
appointed to sucreed him, »uch member shall, unless the anr'i Jt‘lerwm‘
directs, continue to hold oflice until his st HCCESSOT IS appointed,

13.  Removal of members.—The Board may, at any time, during the
period of his office, remqve, by noetifiaction, any member, if such member has,
in its opinion, been guilty of miscondact or negiect of duty or has lost the
qualifications on the strength of which he was appointed, provided that
before the Board notifies the removal of a member undar thi ection, the
reasons for his proposad removal shall be communicated to the member.
concerncd and he shall be given an ovporiunity of tendering an explanation
in ertmg : ’

14. FElection of Chairman aad Vice-Chairman.~—(1) Every market
committee shall - elect: from among its mermehrs a Chairman axd a
Vice-Chajrman, | '

(2 The Commiltse may, by a majority of two-thivd of the t
members at a meeting specially convened f’)f the purposs, pass a resoiution
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for the removal of any of the office bearers and any resolution so passed shall
‘be subject to confirmation by the Board.« ‘ ;

. 15, ¥illing of vacancies.—(1)  If through death, resignation, retire-
ment, transfer or removal; in accordance with the provisions of section 13,
any vacancy occurs, the Board may appoint a member to fill such vacancy in
accordance with the provisions of section 10 : .

Provided that the term of office of the member so appointed shall
expire on the same date as the term of office of the vacating member would -

have expired had the latter held office for the full period allowed under
. section 12. : .- : C o

(2) Should the Board decide to raise the number of members of an
eXisting committee from 9 to 16, the additional vacancies shall be filled in
accordance with the provisions of sub-section (1) and the term of office of
the additional menbers appointed shall expire with the existing members
of the committee. - L »

16. Iacorporation of Conunittee.—Eycry market committee shall be a
body corporate as well as local authority by such name as the Board may
specify in the notification establishing it, shali have perpetual succession and
‘a common seal, may sue and be sued in its corporate name and shall, subject
to the provisions of section 28, be competent to acquire and hold property
both movable and immovable, to lease, sell or otherwise transfer any
movable or imimovable property which may -have become vested in, or
been acquired by it, and to contract and to do all other things necessary for

. the purposes for which it is established : :

Provided that no committee shall permanently transfer any immo-

. vable property except in pursuance of a resolution passed at a meeting

specially convened for the purpose by a majority of ot less than

three-fourth of the members of committee and with the prior approval of the
Chairman of the Board.

17. Appointmaent of sub-committee, jeint committee and delegation
of power.—The market committee may appoint two or more of its members
to be'a sub-commitiee or to be a joint committee for the conduct of any
work or to report on any matter and may delegate to such committees or
to any two or more of its members such of its powers or duties as it
thinks fit. , : '

18. Appointment and salaries of officers and servants of committee,—
(1) Every market committee shall have a Secretary deputed by the State
Government from amongst® [its officers trained in agricultural marketing,
not below the rank of an Agricultural, Inspector] on the recommendation

* - of the Chairman of the Board on such terms and conditions as may be
prescribed. :

, {(2) With the previous approval of the Chairman of the Board, a market

- commitiee may employ such officers and servants as may be necessary
and proper for the management of the market and may pay such officers and
servants salaries as fixed by the Board for different caders:

1. -Subs. for**The trained A‘gricitlfurai Inspecctor (Marketing)> vide H., B Act No. 14
of 1987 by section 5 (w. e. /. 8th May, 1987). ) :
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Provided that where the basic pay of an employee istess then 50 rupaes, '
the previous approval of the Chairman of the Board for appointment
will not be necessary. o o ‘ ~

(3) Every officer or servant against whom “an order of punish-
ment has been made by a committee shall be entitled to appeal to the
‘Board within a period of thirty days from the date of the order appealed
against’ : ‘ ' : :

Provided that the appellate é:uthority may, for sufficient cause,
entertain the appeal, if made after the expiry of the aforesaid period.

(4) In computing the percid of thirty days, the period speht for
obtaining @ copy of the order appealed against shall be excluded and a
copy ofthe order shall be supplied to the person concerned free of cost..

(5) Any person aggrieved by the order of the appellate authotrity may
further appeal to the State Government within a period of thiriy days of
the date of the appellate order; and the provisions of the proviso to sub-
section (3) and sub-section (4) shall apply to such further appeal in the same
manner as they apply to an appeal under sub-section (3).

(6) The services of the Secretary or any employes shall be transferable
from one market committes to another market committee and from a
market committee to the Board and vice versa.

19. Persons who are public servants within the meaning of section

21 of Indian Penal Code.~~Fvery member and officer or servant of the Board

and of a market committee shall be deemed to be a public servant within
the meaning of section 21 of the Indian Penal Code. (45 of 1360). - )

20. Execution of contract.—(1) Every contract entered into by a market
committee shall be in writing and shall be signed on behalf of the market
' committes by the Chairman or if, for any reason he is unable to act, by the

Vice-Chairman and two other members of the committee and shall be sealed
with the common seal of the committes. ; : .

(2) No contract other than a contract executed as provided in sub-
section(1) shall be binding on a market committes. :

21. Levy of fee.—The market committee shall levy, on ad valorem
-basis, fees on agricutural produce bought or sold by licensees in the notifisd
market area at the rate not excesding one rupee for every one hundred
rupees as may be fixed by the Board™: ' :

_ Provided that-—
(@) no fee shall be leviable in respsct of any transac%ﬁon in which
delivery of the agriculiural produce bought or sold is not actually
made ; and o :

(b) a fee shall be leviable only on the parties to a transaction in which
' delivery is actually made. ‘
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v 22, Octroi net payable on ceriain agricuitaral produce.—Notwith-
standing anything to the contrary contained in the Himachal Pradesh Municipal
Act, 1968 (19 of 1968), the State Government. may, by notification, direct
that in respect of such agricultural produce, notified under section 4, brought -
or received within & notified market area as may be specified in the notifica-
tion, no octroi shall be payable by any person to a mumclpal commlttee
from such date as may be spec1ﬁed therein.

23. Himachal Pradesh Marketmg Board dei [(1) All receipts of the
Board shall be credited into a fund to be called the Himachal Pradesh
- Marketing Board Fund and all expenditure incurred by the Board shall be
defrayed out of the sald fund which shall be operated upon in such manner
as may be prescribed].

(2) Thisfund shall be utilised for the following purposes —

(i) better marketing of agricultural produce;
(if) marketing of agricultural produce on co- operative lmes,
. (iii). collection and dissemination of market rates and new
(iv) grading and standardisation of agricultural produce,
(v) general 1mprovement in the markets or their - respective notified
. market area ;
(vz) maintenance of the office of the Board and construction and repair
of its office buildings, rest house and staff quarters;
(vii) giving aid to ﬁnanCIally week committees in the shape of loans -
+ and grants ;

(viii) payment of salary, leave allowanee gratuity, compassionate
‘allowance, compensation for injuries or-death resulting from
accidents while on duty, medical aid, pension or provident fund to
the persons employed by the Board and leave and pension contri-
‘bution to Government servants on deputation;

_(ix) travelling and other allowances to the employees of the Board or.
its members ;

(x) propaganda, demonstration and publicity in favour of agrlcultural
_improvement ; _

(xi) production and betterment of agricultural produce ;

(xif) meeting any legal expenses incurred by the Board ;

(xiii) imparting education in marketmg or agnculture ;

(xiv) construction of godowns ;

(xv) loans and advances to the employees-;

* (xvi) expenses incurred in auditing the accounts of the Board ; and

(xvii) with the previous sanction of the State Government, any other
purpose which is calculated to promote the general 1nterest of the
Board, committees or national or public mterest

24, Market Committee F uﬂﬂ.——(l)“AI«L money received by a market
committee shall be paid into a fund to be called the ““Market Committee Fund”,
All expenditure incurred by the market committee under or for the purposes of

_ this Act shall be defrayed out of the said fund, and any surplus remaining
after such expenditure has been met, hdll be invested in such manner as may
be prescribed by rules

(2) (a) Every "market committee shall, out of its fund pay to the
Board, 20 per cent of the moneys 1ece1ved by it on account of the Board office

1, Subs,vide H. P, Act No. 14 of 1987 vide sectlon 6 (w. e. f. 8th May, 1987)
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expenses and such other expenses incurred by it in the interest of the marketing
" committee gederally and also pay to the Goverinment the cost of any special
eor additional staff employed by the Governmant in consultation with the com-
mittes for giving effect to the provisions of this Act in the notified market
area. . o ; Co ' ‘

_(b) The Government shall détermine the cost of such special or additional

_staff and shall, where the staff is employed for the purposes of more market
committees than one, apportion such cost among the committees concerned

in such manner as it thinks fit. Its decision determining the amount payable ’

- by.any market committee shall be final.. '

. 25; Purpdses,for ‘Which the market comniitfee fand may be ekpended,.%% ’

- 'Subj'eet to the provisions of section 24, the market committee fund shall ’be
expended for the following purposes :— L :

(§) the acquisition of a site or sites for the market ;
(ii) the maintenance and improvement of the market ; o
(1) the construction and repair of buildings which are necessary for the
purposes of such market and for. the health, convenience and safety
of the persons using it ; _
“(iv)- the provision and maintenance of standard weights and measures ;

(v) the pay, leave allowances, gratuities, compassionate allowances, and ’

~ contributions towards leave allowances or provident fund of the
_ persons employed by the market committee ; ’ ’
(v) " the collection and dissemination of information regarding all matters

relating to crop satistics and marketing in respect of the agricultural

produce concerned and propaganda in- favour of agricultural
improvement ; . o ’
(vii) ~providing comforts and facilities such as shelter, shade, parking
. accommodation and water for the persons, draught -cattle and
o pack animals coming to the market and similar.other purposes ;
{viii) the expensesincurred in auditing the accounts ofdhe committees and
~ expensesincurred in the maintenance of the offices ; -
(ix) the payment of interest of loans that may be raised for purposes of
the market and the provision of a sinking fund in respect of such
loans ; - = ‘ . S
(x) for the payment of travelling allowance to the members of the
market committee and employees of the committee as prescribed ;
(xi) production and betterment of agricultural produce ;
(xii) meeting any legal expenses incurred by the committee }

(xiii) loans and advances to the employees ; and

(xiv) with the previous sanction of the Board, any other purpose which is '

calculated to promote the general interests of the committee for the
notified market area or any other purpose calculated to promote the
national interest. , : C :

26. No trade allowance permissibl’e except as préscribed “by rules or N

bye-laws.—No trade aJlowance, other than allowance prescribed by rules or.
bye-laws made under this Act, shall be paid or received in a notified market
- area by any person in any transaction in respect of the agricultural produce
~ eoneerned and no civil court, shall in any suit or proceeding arising out of
any such transaction, recognise any trade allowance not so prescribed :

Prevjded that all market charges shali be paid by the buyers.
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. 27. Bar of suit in absence of notice.—(1) No suit shall be- msntuted

against the Board or a‘committee or any member or employee thereof or -any

person acting under the direction of any such body or member or employee

for anything done or purporting to be done under this Act, until the expiration

of two months next after a notice in writing, stating the cause of action, the

name and place of abode of the intending plaintiff and. the relief which he

claims, has been, in the case of a Board or committee delivered to him or left

at its- office, and in the case of any such member, employee or person as afore-

- said, delivered to him or left at his office or usual place of abode, -and the
» plamt shall contain a statement that such notice has been delivered, or left.

2 -Every such suit shall be dlsmlssed unless it is 1nst1tutcd within six-
months from the date of the accrual of the cause ofaction.

28. Power to borrow.—(1) The market committee may, w1th the

previous sanction of the Board, raise the money required for carrying.on the

. purposes for which' it is estabhshed on the security of any property vested

in and belonging to the market committee and of any fees levxable by the

market commlttee under thlS Act. v

) The market commlttee may, for the purpose of meeting the mxtlal

expenditure on lands, buildings and equipment required for establishing the

" 'market, obtain a loan from the Government on such COIldlthI’lS and SUbJeCt, :
to such rules-as may be prescribed. . .

(3) ‘A commitfee may, with the prevmus approval of the Chalrman of
the Board, obtain loans from other committees on such COIldlthtlS, and
subject to such rules, as may be prescrlbed ‘ : ‘

29, Acqlusumn of land for the Board and Committees. (1) When any

land is required for the purposes of this Act, the State Government. may,

- on the request of the Board or a committee requiring it, proceed to-acquire it

under the provisions of the Land AchIlS!tlon Act, 1894 (1 of 1894) , and on

.. payment by the Board or committee of the compensation awarded under’

" that Act and of all other charges incurred by the State Government on
account of the acquisition, the land shall vest in the Board or committee.

(2) The Board or a committee shall be deemed to be a,local authorlty '
for the purposes of the Land Acquisi t'.on Act, 1894 (1 of 1894).

390. Supersessmn -of market Comm;ttee.—-{l) if, in the opinion of the
Board, a market committee is incompetent to perform or persistently makes
" default in performing, the duties imposed on it by or under this Act, or abuses
1ts powers, the Board may, by ﬁotxﬁcatlon supersede such committee

Provided that before i issuing a notification under this sub-section the

Board shall give a reasonable opportunity to the market committee for showing-

[ cause against the proposed suspersession and shall consider the explanatlon
and objections, if any, of the market committee. .

(2) Upon the publication of the notification under sub-section (1)
supgrseding a market commlttee the following consequences shall ensue:—-

(@) all the members including. Chairman and Vice-Chairman of the
market committee shall, as from the date of such publication, be
deemed to have ceased to be members of the committee;
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(b) all the assets of the commlttee shall vest in the Board and it shall be
liable for.all the legal liabilities of the committee subsisting at the
date of its supersession upto the limit of the said assets ; and

(c) the Board may; at its discretion, by order, constitute either a new
committee as provided under section 10 or such other authority
for the carrying out of the functnon's of the committee as the Board
maydeem fit. .

(3) (a) When the Board has made an order under clause (¢) of sub-
section, (2), the assets and 11ab111t1es defined in sub-section (2) (b) vesting in
the Board at the date of such order shall be deemed to have been transferred on

~the date of such order to the new committee or authority constituted as
aforesaid.

b) (i) Where the Board by order. under clause (c¢) of sub-section(2),
has appointed an authority other than a new committee for the carrying aut of
the functions-of the superseded committee, the Board may, by notification,
determine the period for which such an authouty shall ‘Act. Such perxod
shallnot be longer than three years ! ,

Provided that the term of oﬂ‘jce of such authorlty may be termmated
“earlier if the Board for any reason considers it necessary.

. © (#) On'the expiry of the term of of’ﬁce of such authority, a new commlttee
shall be constituted.

(iii) Upon such an order being made, the assets and liabilities vesting
in the authority thereby suparseded, shall be deemed to h'we been transferred
by such order to the new committee.

(4) Whenever the assets of a committee vest in the Boavd and no new
committee or authority is appointed in its place, the Board shall employ the

balance of the assets remaining after the discharge of the subsistinig legal

liabilities of the said committee for any object of public utility in the area
, pec1ﬁed in the notification 1ssued under section(3).

31. Emergency power.—If at any time the State Government is satisfied .
_ that asituation has arisen in which the purposes of this Act cannot be carried
out in accordance with the provisions thereof, it may, by notification.—

(a) declare® that the functions of the market committee shall, to such
extent as may be. specified in the notification, be exercised by the. .
Board or such person or persons as the State Government may
direct ; :

(b) assume to itself all or any of powers vested in, or exercisable by,
a committee; and such notification may contain "such incidental and
consequent1a1 provisions as may appear to the State Government
to be necessary or desirable for giving effect to the objects of the
notification.

1. Functions of the Marlfet Con‘mmces Solan, Mandi, Chamba, Hamirpur,
* Sirmaur, Shimla, Kinnaur, Una, Palwanoo Ku]fu Lahaul & Spiti,
Bilaspur ‘and Kangra, were declared 10 be exciciced Ly iLe Feard vide Not.
*Nos, Agr. A(4) 9/86, ‘dated 30-11-1990 published in K. H.P. Extra, dated
31-12-90 Pages 2465-2470..
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. 32. Penalties.—(1) Any person who contravenes any of the provisions
. of section 4 or section 6 or section 26 or the rules or bye-laws made there-
under shall, on conviction, be punishable with simple imprisonment which
may extend to 90 days, or with fine which shall not be less than fifty rupees
- but may extend to five hundred rupees, or with both, and in the case of a
" continuing contravention, with a fine which, in addition to such fine as afore-

said, may extend to thirty rupees for every day after the date of first
" conviction during which the contravention is coutinued.

(2) Any person who contravenes any of the provisions of this Act or
the rules or bye-laws made thereunder, except the provisions of section 4 or
section 6 or section 26, shall be punishable with fine which may extent fo
Rs. 200 and in the cases of continuing contravention, with a further fine of
Rs. 20 for every day subsequent to the date of first conviction for which the
contravention has continued. ~ '

732.A, Laying of the annual and aundit reports of the Board.—(1) The
Board shall prepare once every year, insuch form and at such times, as may be
prescribed, an annual report, giving a true and full account of its activities
during the previous year, and a copy thereof shall be forwarded to the
State Government, ~ R E

) | The accounts of the Board shall be auditédannually by the Exami-
ner of the Local Fund Audit or by such other persen as the State Government
may direct. . '

(3) Assoon as the accounts of the Board are audited, the Board shall
‘send a copy of the audit report to the State Government.

(4) Soon after the submission of the audit report undet sub-section (3)

- and the annnal report under sub-section (1) by the Board, the State Govern-

ment shall cause the said reports to belaid before the State Legislative
Assembly : : ’

Provided that whan thess reports are to be laid in the budget session,
those shall be a faid on'the Table of the house on the firstsitting of the said
session : )

_Provided further that the period intervening the close of the financial
year to which the reports pertain and the laying of reports, shall not exceed

nine months.]

. _33, Power to make rules. (1) The State Government may make
Tules?, consistent with this Act, for carrying out all-or any of the purposes of
this Act, :

" (2) Inparticular and without prejudice to the generality of the
f01‘egoing power, such rules may provide for :— .

(i) the appointment of members of the Board and market commit -
tees; ' ' ‘ ‘

: o e
(it} the powers to be exercised and the duties to be performed by th
market committee or the Board, their officers and servants;

1. Sec. 32A added vide H. F. Act No.9 of 1984
2. Rules made vide Not. No, 6-23/69 Agr. Sectt., dated the 23th January 1974
(Appended) - o
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‘{(u-a) the powers to be exercised and dutles to be performed by the
Chairman of the Board and the rcmuneratlon and a]lowances to
- be paid;] |

(m) the election of the Chairman and Vlce Chairman of market com-,

mittee, their powers and term of office;

(iv) the filling of casual vacancies in the office of members or in the
office of Chairman or Vice-Chairman of the market commi-
tee;

(v) the time, place and manner in Whlch a contract between buyer
_and seller is to be entered mto and the money is to be pa1d to
the seller; -

(w) generally for the guldance of the market committees;

(vi)) management of the market, ‘maximum fees which may be levied

. by the Board in respect of the agricultural - produce bought or -

- sold by licencees in-any notified market area and the recovery
“and disposal of such fees;

- (viii) the issue by a market committee of hcenoes to brokers weigh-
. men, measurers, surveyors and godown-keepers or other functlona-
ries, the formin which, and the conditions under which, such licen-
ces shall be issued or renewed and the fees, if any, to be charged
_therefor;

(ix) the place or places at which the agrxcultural .produce shall be
weighed, the kind and destription of the scales, weights and
measures which alone may be used in transactions in agr;ucltural
produce in a notified market area; -

(x) _the inspeetion, verification, regulation, correctlon and confisca-

tion of scales, wexghts and measures in use in a notlﬁed market
- area ;

(xi) = the trade allowances which may be made or recelved by any
_person in any transaction in an agricultural produce in a notified
market area;

(xii) the provision of facilities for the settlement by arbltratlon or

otherwise, of any dispute between a buyer and a seller of agrxcnl- :

tural produce of their agents including disputes regarding the -

~.quality or weight of the article, the price or rate to be paid,

allowances for wrappmg, dirt or impurities or deductlons for any -~

Cause,;

(xiii) the prohibition of brokers from ‘acting. in the same transaction

on behalf of both the buyer and the seller of agricultural produce;
(xiv) the provision of accommodation for storing any agricultural
produce brought into the market;
T(xv) the preparation of plans and estimates for works proposed to be
constructed partly or wholly at the expense of a market committee
) ~ or the Board and the grant of sancnon to such plans and estimates;
(vi) the form in which the accounts of a market committee shall be
kept, the audit and publication:of such accounts and the chargeﬁ
~if any, to be made for such audit;
(xvii) the management and regulation of provident funds which may ‘oa

-,

‘established by market committee - or Board for the b@neﬁt of its !

employees;

1. (ii-a) added vide Act No, 14 of 1987 effecuve w.c.f 8-5-1987
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(xvm) the prepdrdtlon and submission for sanction of an annual bud-
_get and the reports and returns to b=~ furnished by the Board or
: market committes; :
(xix) the investment and disposal of the surplus funds of the Board or
’ market committees;
(xx) the manner in which auctxons of “agricultural] produce shall be
: conducted and bids made and accepted in any market;

(xxi) determining the scale of fees payable for the issue or renewal of
licences and for prescribing the form of a_licence and the condi-
tions under which a licence shall be issued to dealers;

(xxii) fixing the maximum annual fees which may be levied by market
committee in respect . of licences granted and maximum fees
which may be levied on the agricultural produce bought or sold in
the notified market area and the recovery of such fees;

(xxiii) * exemption of persons or :classes of persons from the obhgatxon
’ of obtaining licences under section 4;

(xxiv) specifying the authority to which applications for obtammg
: licenees shall be made; ‘

- (xxv) the realisation or disposal ‘of fees fecoverable under the Act or.
: undei any rules or bye-laws made under this Act;
(xxvi) the travelling® expenses that may be paid to the 1(Cha1rman) :
members and employees of the Board and committees;
(xxvi-a) operation of -the Himachal Pradesh Marketing Board Fund,]
(xxvii) the settlement of any question as to-whether any person lS pro-
ducer or not;
(xxviti) the grading and standardisation of the agricultural produce;
the prevention of adulteration of the agricultural produce;
(xxix) imposing -on the persons holdmg licences under this- Act, the
"~ duty of making returns to committees at regular intervals of tran-
‘sactions of sale, purchase, storage and processing done by them,
and of producing accounts and records  for inspection-and furnish-
ing information when called by an authority empowered and pres--
cribing the form and mode of verification of and the particulars
to be entered in such returns as well as the nature of such infor--
mation;
(xxx) the payment to the employees of the Board and market com-

. " mittee or leave allowance, gratuties or ‘compassionate allowance
and contribution to any provident fund which may be established .
for the benefit of such employees;

(xxxi) the penalties to be imposed upon the .employees of the Board .
and market committees, including the manner of imposing such
penalties and the rights of appeal against such penalties;

(xxxii) nature and status of the servants of the Board and market
: commlttees
(xxxiii) the reaulatlon of advances, if any, given to prod ucers by brokers
or dealers and
(xxxiv) any other matter which is to be ot may be prescribed, -

(3) The rules made under this section shall, as soon as may be after
they are made, be laid before the Legislative ASSembly

1. -Word, <Chairman” added yide H.P. Act No. 14 of 1987 by Section (7 w. e./. 8th
May, 1987)

2, Clause (XXVI-a)-added vide ibid.
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- 34, B’ye—iaw's —fl) -Subject to'any rules bmade by the State GOAVern-
.ment under section 33, the Board may, 1n respect of the notlﬁed market area,
~make bye-laws for :_~'.— :
" (i) the regulation of business;
(if) 'the conditions of tradi ng;

(i) the appomtment and pumshment of its employees and the emplo-
' yees of the market committees ;

(iv) the paymem of salaues, gratuities and lcave allowance to such
“employees; and

(») the delegation of powers, duties and functions to the sub-

comimittee if any, provided by section 17.
(2) No bye-law shall take effect until it has been pubhshed for infor-
mation and notified in the Rajpatra, meachal Pradesh.

35,  Power of State Gevemment to amend schedule,—(1) The State

Government may, by notification, add to the schedule to this Act any other .

item of agmcultural produce or amend or. omit any item of such produce
specified therein. . v

11(2) Notwithstanding anythl‘lg contained -in sub-section (1), the State
Governiment may, wherever it is expedient to do so in the public interest,
by notification, add to thé schedule to this Act any other item of agrlcultural
- produce or amend or omit any item Of such produce specified therein,
" subject to such conditions as it may deem fit to impose, in its application
to-a market committee or committees and thereupon the. schedule in. its

application to that/those market committee/committees shall be deemed ‘

to have been amendcd accordmgly]

36, Trial of offences.—(1)- No offence made pumshable by this Act‘
or any rule or bye-law made thereundér shall be tried by a court mfer;or to

that of a' Magistrate of the first. class.

(2) ‘Prosecutions under this Act may b° institited by the ("halrman
Secretaxy or, in their absence, by any other person duly authorised by a
‘resolution passed by the Board or a committee in thls ‘behalf. P

(3) All fines received from an offender shail be credlted to the Govern-
ment revenues and grant equivalent to such fines, shali be pald to the market
comm1ttee

% 37 Appeal ~—(1) An appeal against fhe order passed under sectlonS
shall lie to the Board in ' the manner plescubed

@ Any person objectmg to the or de1 passed by the Board may eappeal
to the State Government whose decision in.the matter shall be final.

o 38 Recovery of sums dué to State Govemment from market
committees. (1)  Bvery sum duefrom a committee to the State Govern-
ment or the Board shall be recoverable as an arrear of land revenue.

1. Sub-sectloq (2) Subs, vide H.P, Ac t No 10 of 1979 by Secuon 2.
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~(2) Everysum duy to a committes from any person’ shall bc recovarable
as an arrear of Jand revenue. .

- 39. Revxsnon.——Notwnhstandmg anythmg contained in thxs Act, the
State Government shall have the power of reversing or modifying any order
of the Board or any of its officers passed or purporting to have been passed
under this Act, if it considers it to.be not in accordance with this Act or the
: rules or bye—laws ‘made thereunder. -

40. Power to write off irrecoverable fees etc.—Whenever it is found that -
any amount due to the Board or a.committee is recoverable or should be
remitted; or whenever any loss of the Baord’s or a committee’s money or

 stores or other property occurs through the fraud or negligence of any preson
or for any other cause and such property or money is found to be
irrecoverable the facts shall be reported to the Board or committee, as the case
‘may be, and the Board, with the approval of the Government, and the com-
miftee, with the approval of the Board, may order the amount or value of the
property to be written off as loss 1rrecoverable or remitted, as the case may
be, provided thatin case of a committee, if in any case the amount due or the
value of such property is in excess of two hundred rupees, such order shall
not take effect without the approval of th_e State Government.

41. Power to compounll offences.—(1) With the previous approval
of the Chairman of the Board, a committee or, with the authorisation by a
resolution of a committee, its Chairman may accept from any person against
whom a reasonable suspicion exists that he has committed an offence under
this Act or any rule or bye-law made thereunder, a sum of money by way of
: composmon for such offence.

' (2) On the payment of such amount of money to the committee or to
iits Chairman, as the case may be, no further proceedings shall be taken
against suspected person, who, if in custody, shall be discharged.

42. Power of entry and search.——Subject to scuh restrictions as may
be prescribed, the Secretary ‘of the market committee or any other officer -
authorised by the committee in this behalf, may, for carrying out any of the
duties imposed-on the market committee by or under this Act, at all reason-
able times, enter and search any place, premises or vehicles.

43. Liability of member or employee of committee or the Board.—

)  Every person shall be liable for the loss, waste or misapplication of any-

~money or other property belonging to committee, if such loss, waste or mis-
application is proved, to the satisfaction of the Board, to be the direct conse-
quence of his neglect or misconduct in the performance of duties as a

- Chairman, Vice-Chairman, member or an employee of the committee and he
may, after being given an opportunity by a written notice to show cause why
he should not be required to make good the loss, be surcharged with the value .

. of such property or the amount of such loss by the Board, and if the amount
is not paid within one month from the expiry of the perlod of appeal pres-
cribed by sub-section (3) shall be recoverable as arrears of land reve-
nue : ‘

. Provided that no such person shall ‘be called upon to show cause after
_ the expiry of a period of one year from the occurrence.of suchvloss, waste or
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~ misapplication or after the expiry of one year from the time of his ceasing to be
a member or an employee. ‘ s

" (2) Every person shall be liable for the loss, waste or misapplication
of any money or other property belonging to the Board, if such-loss, waste
or misapplication is proved to the satisfaction of the State Government to be.
direct consequence of his neglect or misconduct in the performance of duties
as a member or an employee of the Board, and he may, after being given an
oppertunity by a written notice to show cause why he should not be required
_to make good the loss, be surcharged with the value of such property or the
amount of such loss by the State Government and if the amount is not paid
within one month from  the expiry of the period of appeal
prescribed by sub-section (3), it shall be recoverable as arrears of land
revenue: g '

Provided that no, such person shall be called upon to show cause
after the expiry of a period of one year from the occurrence of such loss, waste -
or mis-application or aftér the expiry of one yedr from the time of his ceasing
to be a member or an employee.

(3) The person-against whom an order under sub-section (1) or sub_" ‘
section (2) is made may, within one month of the service of such order,
appeal to the State Government which shall have the power of confirming,
modifying or disallowing the surcharge. ~ '

44. Repeal and savings.—The Punjab Agricultural Produce Markets
Act, 1961 (23 of 1961), as in force in the areas added to Himachal Pradesh
under section 5 of the Punjab Re-organisation Act, 1966 (31 of 1966) and the
Patiala Agricultural Produce Markets Act, 2004 BK., as in force in the areas
comprised in Himachal Pradesh immediately before 1st November, 1966, are
hereby repealed : ‘ : '

Provided that such repeal shall not affect i—

(a) the previous operation of any Act so repealed or anything duly
- done or suffered thereunder; ! o
" (b) any right, privilege, obligation orliability acquired or incurred
under any Act so repealed; '

(c)  any penalty, forfeiture or punishment incurred in respect of any.
offence committed against any Act so repealed ; or.

- (d) any investigation, legal proceeding or remedy in respcct of any
such right, privilege, obligation, liability, penalty, forfeiture or
punishment as aforesaid;

and any such investigation, legal proceeding or remedy may be instituted,
continued or enforced and any such penalty, forfeiture or punishment may be
Imposed as if this Act had not been passed : .

Provided further that anything done or any action taken under the
Acts so repealed shall be deemed to have been done or taken under this Act
and shall continue to be in force accordingly, unless and-until superseded by
anything done or any action taken under this Act ¢ .
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Provided further that thc meachal Pradesh Marketmg Board -

constituted - under the Patiala Agricultural Produce Markes ~Act, 2004 BK,
- and functlonmg immediately before the commencement of this Act shall, till

- the Board is duly established and constituted under section 3, continue to -

function as if that Board had been constituted under the provisions of this
Act, and ‘all the employees in the service of the Himachal Pradesh Marketing
Board immediatly before the commencement of this Act, shall be deemed
to be the employees of the said Board and their emoluments and other
conditions of service shall not be varied to their. dlsadvantage without the
prior approval of the Government :

Provided further that evety market commrttee consututed under the

Patiala Agricultural Poduce Markets Act, 2004 BK., and the Punjab Agri-
cultural Produce Markets Act, 1961 and functxonmg before the commence-

mernit of this Act, shall continue to function as if the committee had bezn con-
stituted under section 10 and their members including the Chairman and Vice-
Chairman shall hold office till a new committee is set up under thxs Act or the
explry of two years, whxchever is earher

THE SCHEDULE

[See section 2(a) and section 35]

Item English - Name Hindi Name
1 2 - 3
1. Cereals 1. Paddy Dhan
L 2. Rice Chawal
~ 3. Wheat .. Kanak
4, Maize Makki
-~ 5. Barley Jau
1 6. L S L A
! 7.k % % R
N 8. ** % ok %
9. Buck wheat Kutu
1010, * * * * ok
2. Pulses 1. Pigeon pea Arhar
2. Lentil Massur
3. Black gram Urd
4, Green gram Moong
) 5. Peas dry © Matar khushik
16, * * . % %
7. Cow peas Lobhia
8. Pulses split Dal Dali
[9. Gram Chana
210. French been - Raj Mash
11. Soya been Bharah]
3. Gilseeds 1. Mustard Sarson
: 2. Indian Colza- Rai
" - 3. Indian rape Toria

‘1.

Sub-atemsﬁ 7, 8 lf} & 1l of item No 1 and sub-item (6) of item No. Zomltted
vide Not. No. Agr D(5) 3/82, dated 2-3-1987 publishedin R. H, P, Extra )
dated 14- 5-1987 p. 791-792. )

2. Added vzde Not lbld ‘

- -
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1 2 3
1 4, Linseed Als‘i
5. Groundnut Mungphali
“shelled and unshelled
6. Sesamum - Til
‘ |8k k. ***J
4. Vegetable Oils 1.% All vegetable = Sab khane-ke-tel
oils
5. Fruits 1. Mango. ‘Am
2. Banana ‘Kela
3. Lichies . Lichies
4. Sweet orange  Malta
2[5. Lemon Nimboo]
6. Grapes Angoor
1[‘Z % % X EE R '
8. Pomegranate-seed Anardana
9. Apple Saib
10, Orange Sangtra
11, Peach Aru
12. Plum Alucha
- 13. Pear Naspati
214, Guava Amrud
15. - Chilgoza - Niyoza
16. Apricot Kharmani
2 r17_' Aok b *
|L18. sk gk *
2 ('19. Parsimon Japani Phal
120. Water Melon  Tarbuz]
21. Walnut Akhort
2 (22. - Almond - Badam
423, Musk-Malon Kharbooja
) { 24. Papaya Papita]
6. Vegetables o 1. Potatoes . “Alu
2. Onjon dry - Piaz khushk

© 1. Sub-items 7 &8 of item 3, sub-items 7 of item 5 omitted vide Not. No. Agr.
D (5) (3)/82, dated 2-3-1987, published in = R.H.P. Extra, dated 14-3-1987
P. 791792, )

2. Sub-items 5, 14, 17,18, 19, 20 of item 5, Sub- 1tems were omlttcd vide Not. No.
6-23/69 Agri. (Sectt) III, dated 5-2-1976 Published in the R. H. P. Dated 14-2-76
p. 175 and sub items 5, 14, 19, 20 22, 23 and 24 of items 5 added vide Not. No.
Agr. D (5(2/82; Dated 2-3-1987, published in R. H. P. Extra. dated 14-5-1987,

P. 791 792.

3. Sub-ltem 3 of item 6 vide not No. 6-23/76-Agr (Sectt) 111, dated 5-2-1976,
T andpubhshedm R.H P, dated 14 2-1976. P, 175,
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Fish

Item English Name Hindi Name
1[4. " Brinjal Baingan -
5. Bottle Gourd . Ghia -
6. Lady finger Bhindi
7. Red-gourd Halwa-kaddu]
8. Tomato Tamator
9. Cauliflower Phulgobhi
10. Cabbage Bandh gobhi
1, Hk
12. Sponge-Gourd Ghia-Tori]
13.. Green peas - Matar hari
14, French bean - Pharas bean
1 15. %k Lk
L16. Leaves of Indian
Colza, mustard Sag
spanish -etc. 1.
17. . Carrot Gajar
18. Raddish Muli
19. Turnip Salgam
20.. Tinda gourd Tinda
121, ** e :
22.- Kathal
23. ‘ Zamikand
24, Arum Arbi '
- 25. Kachalu
26. Fenu greek Methi hari
27. Hillcapsicum  Mirch badi
28. Bitter gourd ~ Kerela
29. Ash gourd Petha
: ’ . 30. Cucumber Khira
Fibres 1. Cottonginned  Kapas aur rui
) and wvnginned. ©
Animal Husbandry 1. Poultry —
Products 2.7 Eggs. Anda
3. Cattle —
4. Sheep Bhed
5. " Goat Bakri .
6. Wool Qon
7. Butter Makhan
8. Ghee Ghee
8. Milk Dudh
2[1Q ok Kok .
11. Goat meat and Bakri aur Bhed-ka-
Mutton. gosht. :
12. Machhali.

Sub-items 2, 3,4, 5. 67, 11, 12, 15, 16 and 21 of items 6 were omitted vide Not:
Mo, G623/69-Agr. (Sect)-II, dated 5-2-1976 Published in the R.H.P. Dated
14-2-76, p. 175 and gub-items 4, 5, €, 7, 12 and 16 of item 6 added vide Not, No,

Agr. D{(5)-2/82, dated 2-3-1987, publis

P. 791-792.

2. 3ub-item 19 of item 8 omitied vide

ved in R. H. P, Extra dated 14-5-1987,

Not. No. Agr. D(5)-2/82 dated 2-3-1987

puablishéd in R.H.P. Extra, Dated 14-5-.987, P, 791-792.
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Imartilakkri]
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Item . English Name  Hindi Name
9, ar_l-dj_mén-ts, spice-s“and 1. éih;e:  Adarak
' others. : [2. Garlic Dry Lahsun khushk
t4 3. Chillies Pry & Mirch
| Green
4. Turmaric Haldi]
5. Coriander Dhaniya khushk
: and hara.
- 10.  Narcotics I. Tobacco Tambaku
11.  Miscellaneous 1. Sugarcane Ganna -
' ' 2. Gur and shakkar Gur aur shakkar
- % Khandsari
A4, #w *]
3. Bark of walnut  Dandassa.
6. - Dhoop
7. [Edible mushroom Guchi
8. — Banapsha
9. Bhabar grass Bhabar ghas
1O, w* *%
11. Diascoria Singli-Mingli
8 v —_ Karu-Patis
1'13. Catechu Katha
{ 14. Viola , Ambla
5. Sausarea lappa = Kuth
*[16. Timber :
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THE HIMACHAL PRADESH AGRICULTURAL PRODUCE MARKETS
IAMENDMENT) ACT, 1984

{Act No. 9 of (984}
ARRANGEMENT OF SECTIONS

SECTIONS =

i. Short title and Commencement,
2. Insertign of Z2ection 32-A.

{Received the assent of the Governor of Himachal Pradesh on the
i9th May, 1284, and was pubtished in R.H.P. Extra.,, dated the
30th May, 1984, ar P. 928).

An Act further ta amend the [Himachal Pradesh Agricultural
Produce Markets Act. 1969 {Act Na. D of 1970).

Be it enacted by the Legislative Assembiy of the Himachal
Pradesh in the Thirty-fifth Year of the Republic of India as follows :--

1. Short titie and commencement.—{1) This Act may be called
the Himachal Pradesh Agricultural Produce Markets {Amendment)
Act, 1984,

{2) 1t shall come into [orce at once.

. .2, lusertion of scction 32-A.—After the existing sectlon 32 of
the Himachal Pradesh Agricultural Produce Markets Act, 1969{9 of 1970)
the following new section 32-A, along with its heading, shall be inserted,
namely :-- ‘

P32-A. Laying of the annual and audit reports of the Board.—
[t} The Board shall prepare once every year, in such
form and at such times, as may be prescribed, an annual
report, giving a true and full account of its activities
during the previous year, and a copy therec! shali be
forwarded to the State Government,

{2} The accounts of the Board shall be audited annually by
the Examiner of the Local! Fund Audit or by such other
person as the State Government may direct.

{3) As soon as the accounts of the Board are audited, the
Board shall send a copy of the audit report to the State
Government.

(4} Scon after the submission of the audit report under sub-
section (3} and the annual report under sub-section (1)
by the Boacd,:the State Government shall cause the said
reports to be lald before the State Legislative Assembly:

Provided that when these reports are to be laid in the

1. For Statement of Objects and Reasons, see R.H.P. " Extra, dated 15th March,
1984, P, 474,
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1. Shore title and commencement.—(1) These Regulations may be called
the Himachal Pradesh Public Service Commission (Exemption from Consul-
tation) (Eleyenth Amendment) Regulations, 1987,

fw
7

(2) These shall come info force at once.

2. Amendment of the Schedule.—In the Schedule to the Himachal Pradesh
Public Service Commission (Exemption from Consultation) Regulations, 1973,
the following sub-iterns (x) and (x1) shall be added below item No. 8:——

“(x) all posts under the Himachal Pradesh Administrative Tribunal ;
{xi) 37-1f27{ posts of Ayurvedic Chikitsa Adhikaries (Gazetted Class-1I)
Iecruitment to which is made on batch-wise basis.”

(R. H. P. Extra. Dated 24-10-1987, P. 2136)

THE HIMACHAL PRADESH AGRICULTURAL PRODUCE MARKETS
(AMENDMENT) ACT, 1987

(ActNo, 14 of 1987)1
ARRANGEMENT OF SECTIONS

Sections .

Short title and commencement.

Amendment of section 2.

Amendment of section 3.

Addition of sections 3-A and 3-B. '
Amendment of section 18.

Amendment of section 23.

Amendment of section 33.

e S e

(Received the assent of the Governor, Himachal Pradesh, on the 3th May,
1987 and was published in Rajpatra, Himachal Pradesh (Extra-ordinary) dated
the 8th May, |987 at page 783-786).

An Aet further to amend the Himachal Pradesh Agricultura! Produce Markets Act,
1969 (Act No.9 of 1970).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Thirty-
eighth Year of the Republic of India as follows:—

1. Short title and comunencement.—(1) This Actmay be called the
Himachal Pradesh Agricultural Produce Markets (Amendment) Act, 1987,

1. For Statcment ol Objects and Reasons see R. H. P. Exira, Dated 16-5-1987, P. 831,
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{2) tshall comeinto force at once.

2. Awendment gf section 2 —~Ir1 section 2 of the Hlmachal Pradesh Agncul-
tural Produce Markets Act, 1969 (9 of 1970) (hereinafter called the principal
Act}, —

(9 after clause (), the foliowing clause () shall be added, namely.

“{f) ‘licensce’ means a person to whom a licence is granted under
section 8 and the rules made under this Act and includes any person
who buys or sells agricultural produce and to whom a licence is granted
as Kacha Arhtia or commission ageut ot otherwise, but does not include
a person licensed under section J1;";

(#) after clanse (j) thefollowing clause (jf)shall be added, namely .
“(jf) “member”’ includes the Chairman of the Board;

(#ii) after the sign ;" ocourring at the end of clause (), the word “and”
shall be inserted ; and

(iv) for the sign and word **; and'’ occurring at the ond of clause (s),the
sign *." shall be substituted and the cxistingclause (f) shall be omitted.

3. Amendment of section 3.—In section 3 of the principal Act,—

{@)- in sub-section (1), after the words "comsisting of *' but before the figure
and word ‘15 members™, the words “a Chairman to be appointed
by thie State Government and” and for the words “the Marketing
Officer”” occurring in clause (a) the words and brackets, “the Deputy
Director (Agricultural Marketing) for Himachal Pradesh” shall be
substitvted;

(}b) for suh-section (2), the following sub-section shall be substituted.

namey :— ’

#(2) There shall be a Secretary of the Board who shall be appointed by the
State Government from amongst the Joint and Deputy Directors of
Agriculture Department of the State Government,”;

(c) for sub-section (6). the followmg sub-section shall be substituted,
namely:—

*(6) The Chairman of the Board may resign by tendering his resignation
to the State Governmeni and a member other than the Chairman
of the Board may resign from membership by tendering his resigna-
tion to the State Government through the Chairman of the Board and
the seat of such Chairman or the member, as the case rnay be, shall
become vacant on the date of acceptance of his resignation.”

(d) after sub-section (7), the following sub-section (7-A) shall be
addad, namely+— - '

. “(7-A) Subject to the rules made under this Act, the Board may, w:tn
the approval of the State Government, frame bye-laws for—

{a) regulating the transaction of business at its meeting ;

(&) assignment of duties.and powers of the Board to its Chalrm'm
Secretary or persons employed by it ; and

(¢) such other matters which arc to be or may be prescribed under the

bye-laws. ”;

e R R R L T m e e e T
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(e) for the words “Four members’’ occurring in the beginning of sub-
section. (8), the words “One-third of the total members” shall be sub-
stituted ;

{f) for the word “Central” occurring in sub-section (11}, the word "State”

" ghall be substituted ; and

{g) in clause {12}, -

(i) after the words “Tunctions of the Board,” the words “‘and of its
Chairman’’ shall be inserted ; .

(i) forthesign ™, “occurring atthe end, thesign **:*’shall be substituted

and thereafter the following proviso shall be added, namely:—

Pravided that the Board shall be constituted within six months from the
date of its suspension”’,

4. Addirion of sections 3-A and 3-B.—Afler section 3 aof the principal Act
“the following new sections 3-A and 3-Bshall be added, namely:—

*3-A. The Chairmean and his term of office etc.—(1) The State Government
shall appoint any of the members of the Board to be its Chairman
who shall perform such duties and exercise such powers as may be
assigned to or conferred upon him,

(2) The term of office of the Chairman appointed under sub-section (1)
shall, unless the State Government otherwise dircets, be co-terminus
~ with the term of the non-official members of the Board and he shall be
paid such remuneration and ailowances as may, from time to time, be
fixed by the Government.
(3) Notwithstanding the expiration of the term mentioned in sub-section
(2), the Chairman shall continue to bold office until the vasnncy caused
by the expiration of the term has been filled up : -

Provided that no vacancy shall-be allowed to remain unfilled for more than
6 months.

{4) Whenever there is a temporary vacauey in the office of the Chairman,
the Government , may appoint another member of the Roard
to act as the Chairman during the period of such vacancy and
%hall_pay to him such remuneration and allowances as may be fixed

Yy 1t

3-B. Supersession of the Board~—(1) If at any time the State Government
is satisfied that the Board is incompetent to perform or persistently
défaults in performing the duties imposed on it by or under this Act, or
abuses the powers conferred on it, the State Goverament may, by
notification, supersede the Board : :

Provided that before issuing any such notification, the State Government
shall give a reasonable opportunity to the Board to make representa-
tion against the proposed supersession and shall consider the repre-
sentation, if any, of the Board.

(2) When the Board is superseded under the provisions of sub-section
(1)—

{a) all the mombers including the Chairman of the Board, notwithstanding
that their term of office has not expired, shall, from the date of superses-
sion, vacate their offices as such members or the Chairman, as the
casemay be ;
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(b) all the powers and duties of the Board shall, during the peried of super-
session, be exercised and performed by such persons as the State Go-
verioneat may appoint in this behalf and their remuneration shall be
such as may be fixed by the Government ;

(¢} all funds and other propertics vesied in the Board shall, during the period
of supersession, vest in the State Government ; and

(¢/) as soon as the period of supersession expires, the Board shall be
reconstituted in accordance with the provisions of this Act.”

5. Amendment of section 18.—For the words and brackets “the trained
Agricaltural Inspectors (Marketing),” occurring in sub-section (1} of section 18
of the principal Act, the words “its officers trained in agricultural marketing,
not below the rank of an dgricnltural nspector”, shall be substituted.

6. Amendment of section 23.—For sub-section (1) of scction 23 of the
principal Act, the following sub-section shall be substituted, namely: —

(1) All receipts of the Board shall be credited into a fund to be called the
Himachal Pradesh Marketing Board Fund and all expeaditure incurred
by the Beard shall be defrayed out of the said fund which shall be
operated upon in such mannes as may be prescribed.”

A 7. Amendment of section 33.—In sub-section (2) of section 33 of the principal
Ct,—

(a) after clause (i), the following clause (ji-¢) shall be-added, nameiy -

*“(fi-a) the powers to be exercised and duties to be performed by the Chairman
of the Board and the remuneration and allowances to be paid;*’

(&) in  clause (xxvi) before the word “‘members”, the word and sign
*Chairman,’”” shall be inserted; and ) .

(¢} after clause (xxvi) so amended, the following clause (xxwi-«) shail be
added, namely :—
“(xxvi-g} operation of the Himachal Pradesh Marketing Board

Fund:”.
NOTIFICATIONS AND RULES
UnDer
THE HIMACHAL i’RADESH AGRICULTURAL PRODUCE MARKETS
’ ACT, 1969 d

AMENDMENT OF SCHEDULE

[Authoritative English text of notification No. Agr. D(5)-3182, dated 2-3-1937
isswed in Hindi and published in R. H. P. Extra, Dated 11-4-1687. P. 769.

AGRICULTURE DEPARTMENT

NOTIFICATION
Shimla-2, the 2nd March, 1987

No. Agr.D(5)-3/82.—In exercise of the powers conferred by section 35 of
the Himachal Pradesh Agricultural Produce Markets Act, 1969 (Act No. 9 of

B e R e CE R
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OPENING OF ROPEWAYS
[Issucd and published in Hindi in R H.P. Extra.,dated 4.8.97, p.2953-2954].
Shimla-2, the 29th July, 1997

No. PBW(B&R)(B)3(6)4/93.- Whercas M/s Ganpati-Ropeways Private
Ltd. Calcuita was anthoriscd to construet an Acrial Ropeways at Shiri Naina Devi
Ji, Districl Bilaspur by the Governor of Himachal Pradesh vide this Government
notification of even number, dated 18.6.96 under Section 7{1) of the Himachal
Pradesh Aecrial Ropeways Act, 1968 (Act No. 7 of 1969);

And whereas the Expert Commuttee and the Inspector Aerial Ropeways,
Himachal Pradesh reported under Seciton 7(10) of the Act ibid that the aforcsaid
acrial ropeways is fit for public traffic.

Now, therefore, in exercise of the powers conferred by Section 10 of the
Himachal Pradesh Aertal Ropeways Act, 1968 (Act 7 of 1969) the Govemor,
Himachal Pradesh is pleased to sanction the opening of the aforesaid aerial
ropeway for traffic by the said Company with, immediate cffect.

(R.H.P. Extra, dated 4.8.97, p. 2954),

(AUTHORITATIVE ENGLISH TEXT)

THE HIMACHAL PRADESH AGRICULTURAL PRODUCE
MARKETS (AMENDMENT) ACT, 1997

ARRANGEMENT OF SECTIONS

Scetions:

1. Short title:
2. Amendment of section 37,

THE HIMACHAL PRADESH AGRICULTURAL PRODUCE
MARKETS (AMENDMENT) ACT, 1997

(Act No. 23 of 1997)!

(Received the assent of the Governor on the 12th November, 1997 and
was published in Hindi and English in R.H.P.Extra., dated the 25th November,
1997 at pages 4383 and 4384.)

An Act further to amend the Himachal Pradesh Agricultural Produce
Markets Act, 1969 (Act No. of 1976).

. Passed in Hindi by the Hitnachal Pradesh Vidhan Sabha. For Statement af Objects
wind Reasons see R H.P.xatra., dated 21.8.1997, p. 3218 and 3220
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BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-eighthYear of Republic of India, as follows :-

1. Short title.- This Act may be called the Himachal Pradesh
Agricuitural Produce Markets (Amendment) Act, 1997,

2. Amendment of section 37.- In section 37 of Himachal Pradcsh
Agriculiral Produce Markets Act, 1969, (9 of 1970) mn sub-section (2), for the
words "Stale Governmenl", the words "Divisional Commissioner” shall be
subslituted.

NOTIFICATION
Under
THE HIMACHAL PRADESH C*URTS ACT, 1976
APPOINMENT AND DELEGATIONS
HIGH COURT OF HIMACHAL PRADESH
NOTIFICATION
Shimla, the 10th Juve, 1997

No. HHC/Admn. 6(24)74-V-9895-9907.- The High Court of Himachal
Pradesh in exercise of the powers vested in it under Scction 11 and 12 of the
Himachal Pradesh Courte Act, 1976, is picased to confer the powers of
Sobordinate Judge Ist Class upon the Sub Judge, Karsog, District Mandi,

Himachal Pradesh, to be exercised by him within the local [limits of Ani
Sub-Division of Kullu District, with effect from st July, 1997

(RHLP. dated 28.6.1997, p. 1156).

NOTIFICATION
Under
THE HIMACHAL PRADESH ELECTRICITY (DUTY) ACT, 1975
EXEMPTION FROM ELECTRICITY DUTY
MPP & POWER DEPARTMENT
NOTIFICATIONS
Shimla-2, the 20th October, 1997
No. MPP-A-{4)-4/75-111.- In exercise of the powers conferred by section

[I-A of the Himachal Pradesh, Electricity (Duty) Act, 1975, the Govemor,
Himachal Pradesh is pleased to grant cxemption from the payment of Electricity
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